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- Tuesday, the 'eie.venth da’y of January, 1994

MR. N. DHARW\DAN MBER (JUDIOIAL)
MR. S. KASIPANuIAN mmER(Aammxsm\ TIVE)

K.P.Ramdkrishnan

Motor Trelly Driver
under the Sr. Divisional
Safety Officer/steres
Southern Railway,Palghat.
' O.A. 96/93
By Advecate Mr. P. Sivan Pillai

-VSe

.1+ The Union ef India through the

Generalmanager,Seuthern' Railway
Park Town ,.o .,Madra8-3

2. The Sr. Divisional Safety Officer

Seuthern Railway, ralghat Divisien
Pilghat

Applicant in

3. The Sr. Divisionial rerslennel Officer Respondernts o

Southern Railwdy,Palghst
By Advocate Mr. T.P.M. ‘Ibrahim Khan

P. Ramachandran, motor Trolly Driver

office of the Perminent Way In8pector(zast) :
Seuthern Railway, Palgh-tt Applicant in
162/93

BY .Advecate‘ MCe Po snﬁn pillai

V8e

1. The Union of India thrpugh the
.- General Manager.%uthem Railway

Madras-3

2. The Divisional persennel Officer
. Southera Railway,Palghat

3. The Sre Divi,sional ﬁdgineer
SQuthern Railway,'ralgﬁat

4. The Assistant Engmee (East)
‘Seuthern Railway,l'ilghit

5. Re Srimivasan,Motor Trelly
Driver,C/o Permanent Wiy Inspecter
Seuthern Raia.way.xrede Respondents
By Advocate Mr. T.P.M. Ibrahim Khan
. ORDER | . \

N. DW\MDAN

Both these cases VLY o heard to eth r 1) s
: . ety g e n cen ent

of the part;ies en#’the fact ‘that identieal 1ssue$ ﬁmﬂ 1‘77{7 :

-

raised in’ theSe appliCatiens.




-cand file the&r,objecrions if necessary

-2 -

'e

2¢ ln'both theSe cises appiicants are werking as Motor

Trolly uriver on the basis ef the premotien ordez'Annexure Al

order 1n both the cases. Subsequently. the impugned erders
in beth the cases vene “issued reverting the appliceats te the
lewer scale. They are aggrieved by the reversfcn exder and
filed this appllcdtiea.under sectiee 19'ef the Administrative
Tribunal's Act on the gnound that they are net the junlormost
te be reverted.

3. Respendents have submitted that the reversien erders

happened te be passed on dcceunt of the implementation of

- the directionef the Tribunal in O.A. 1684/91 dated 15.7.92.

and censequentreductl@n of pest.' They alse contended that
the premotien erders were 1nadvertently passec. hence, the
applicdtiens have ne right to be continued in the premoted
peste

4 After hearing learned cexnsel en both SideS. we are
satLSfled th t there is a real dlspute about the seniority'
of persens in the cadre of Trelly Drivers and there is ne

senierity list. Under these cixcumstances, the case can be

decided eﬁly if prepersenlority list ef the caére of Moter

_Trolly Drivers with reference te the scnctiened Strength of

efficers is flnuliSed and publiShed. ne senrerity list -Qr
other relevant recerds -te satisfy us about the correct
position ef the upplicints in the cddre of Trolgy arlvers
are previded- The case of mlstaken promotion ‘ce&nnot be
accepted at thls Stige wltheut further materials.

Se In this view of the matter.,the applicatien;can be
disposed efldirecting the secced respeenent in poth ¢«ses
te fix the cerrect St:gngth of ﬂae cadre of Meter Trelly
Dtivers and the Seazerity of the three grades of M@ter

_mrolly Drivers in the cadre‘,‘(»pubnsh them So that the -

5-app11cants may knew thedt pe51t1ea in ﬂae senmerity list

whe secend respendentl'g
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can effec£>thé“reversiop'cnly on the basis ef the

senierity list after finding ait the juniermest eofficers.

This shall be done within"é period of three mbnths from

the date of rechit of the cep{’of ‘this judgmeat.The
4 interim order. w: continue .till then.

6. - Till the 1mplementation of the ab@ve directlons,

the interim order paSSed in these cases will centinue.

T There shall be Do order as to cests.

(S. KASIPANLIAN) (N. oHARMADAN)
" MEMBER (AOMINISTRATIVE) | MEMBER (JUDIC R L)
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